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54/2003 DATE OF ORDE®s 1O, 10, 2o

V..R.L. Modani son of Shri [dshan Modani aged aboud 53 years,
resident of 31, Ashols Vihar Colony, Ajmer, Frzzently wonling as
Asziztant Zupsrivdendsnt of Post C)‘ff izze, Morth 3ub.livision,
Ajmer,
«ess Ppplicent
VE RSUS
1. Unicon of Indis through Sscretary to the Govzirmzot of

India, Department of Posts, Minlstyy of Communication, Dalr 2hawan,

New Delhi,

1z, Jalpur,

=

2, Chief Post Master Ganéral, Rajssthan Cir

ent of FPost Cffices, Ajmer pusﬁ 1 Division,

4, Director of Acconnts (Paghal), Jalopur,
A, Sv. Post Master Aimsr Hezd Post Office, Ajmer,

eeoo Regiondents.
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Hont'ble Mo, M.L, Chavhan, Member {(Iudicial)
Hor'hle Mr., AM., Bhandari, Member (Adninistrative)
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., Yy it has been informed that the
over—-pavment of B. 31,318/ on account of fixagtion of pay in the
X} - - h ;

J_QO')/]L:‘:

5
]
3
=y

o
i od

v and also agsinst the reducing the pay of the apn
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hy changing date of next incrénent without giving any opp
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respondents have filed reply, In thz reply, the fast that no show-
a

cans? notice Was given to tne awplicant ha
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it has been s there Was n» need to give noti

.plltdnt as the r2covery was mads on ztcount of abjeciions raised

)
by the Int2rnal Check Party, WL‘
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Bench in CA No, 212,;Lw

in OA No, O/"‘“:'. The uullu”' Bzrnch in the casze o

in Para 7 has obhserved a2z under:.
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bUw«rv of mvex-pawnent has bheen
ardevad -
to show
Consedusncas Lo Ths  apt
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§l1uWwJ. The crders dated
=3 at Ann2. AL of the

gnd zat zside, Ths Despone
2 3NoW canse notlice o the
RN R eEy Same, Pasi O -
in ¢ ot Tour nonths
a oczxtifled copy of this
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5. de have given full comzideration in Lh&!ﬂ&iter, We are also
of © g watter s squarely coverved by the decision
gnderzd by the sowordinats Banch in the csse of RL. PRanzara, as
reproduced (sugra) ., Avcondingly this OA is allowed, The order dat-d

<7 1T, 2008 (Annexux% ALY iz hevshy rashed and zet aside. Hewew
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this oxdex WLl net oreveprt the 'L"L,&Jun"]r*llt s fIvwm pasIEing aepropilate

ordzr following the principles of natural justine,
G dith these observationsz, the proezent QA is disvosed of. No
costs,
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(AL, BH ﬂk/{i)( (M.L, CHSBHAN)
MeMBER (A) MEMBAR (J)
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